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Bill No. 5 of 2026
THE HIMACHAL PRADESH LIFTS (AMENDMENT)
BILL, 2026
(As PASSED BY THE LEGISLATIVE ASSEMBLY)
A
Bill
further to amend the Himachal Pradesh Lifts Act, 2007 (Act No. 22 of 2007).

BE it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy-seventh
Year of the Republic of India as follows:—

1. Short title.—This Act may be called the Himachal Pradesh Lifts (Amendment) Act,
2026.

2. Amendment of long title.—In the long title of the Himachal Pradesh Lifts Act, 2007
(hereinafter referred to as the “principal Act”), after the word “lifts” the sign and words “,escalators
and travelators” shall be inserted.

3. Amendment of Section 1.—In Section 1 of the principal Act, in sub-section (1), after
the word “Lifts”, the sign and words “, Escaltaors and Travelators” shall be inserted.

4.  Amendment of certain words.—In the principal Act, for the word “Lifts” and for the
words and signs “Chief Engineer (Electrical) Himachal Pradesh Public Works Department”,
wherever occurring the words “lifts, escalators or travelators” and the words “ Chief Inspector of
Lifts” shall be substituted respectively.

5.  Amendment of Section 2.—In Section 2 of the principal Act,-
(@) after clause (a), the following clauses shall be inserted, namely:—
“(aa) “Assistant Inspector of Lifts” means an officernot below the rank of

Assistant Engineer (Electrical), Himachal Pradesh Public Works Department,
appointed by the State Government;



(b)

“(ab) “Chief Inspector of Lifts” means an officer in the rank of Chief Engineer
(Electrical), Himachal Pradesh Public Works Department or Superintending
Engineer (Electrical) Himachal Pradesh Public Works Department, as the case
may be, appointed by the State Government;

(ac) “escalator” means a power driven, inclined, continuous stairway used for
raising or lowering passengers;”; and

at the end of clause (n), for the sign *“.”, the sign “;” shall be substituted and
thereafter the following clause shall be inserted, namely:—

“(0) *“travelator” means a horizontal moving pavement for transporting
pedestrians.”.

6.  Substitution of Section 3.—For Section 3 of the principal Act, the following shall be
substituted, namely:—

“3. Permission to erect a lift.—(1) Every owner of a place intending to install a lift,
escalator or travelator in such place shall make an application to such officer as the
State Government may, by notification published in the Official Gazette, authorise in
this behalf, for permission on payment of a registration fee of Rs. 2500/-:

Provided that no registration fee shall required to be paid when the lift, escalator or
travelator belongs to the State Goverment.

(2) The application for registration shall be made in such form as may be prescribed and

shall specify:—

A. Lift Installation:

(i)

the type of the lift;

(if) the rated maximum speed of the lift;

(iii) the maker’s or designer’s rated capacity in weight;

(iv) the maximum number of passengers in addition to the lift operator which the lift

can carry;

(v) the total weight of the lift cage carrying the maximum load,;

(vi) the weight of the counterweight;

(vii) the number, description, weight and size of the supporting cables;

(viii) the depth of the pit from the lowest part of the cage when at the lowest floor; and

(ix) such other particulars and details of the construction of the overhead arrangement;

with the weight and sizes of the beams as may be prescribed.

B. Escalator Installation:

(i)

the type of escalator;

(if) the speed at which the escalator is designed to operate;



(iii) the angle of inclination;
(iv) the width between balustrades;

(v) the details of handrails, step tread, landing comb plates, trusses or girders and step
wheel tracks;

(vi) the rated load,;

(vii) the number of persons per hour at rated load,;

(viii) the factor of safety based on the static loads in the escalator;
(ix) the travel (rise) in metres; and

(x) such other particulars as may be prescribed.

C. Travelator Installation:

The particulers in accordance with codes of International Organisation for Standardisation
(1SO) or European Committee for Standardisation (CEN).

(3) On receipt of application under sub-section (1), the officer authorized in this behalf
shall, after making such enquiry and requiring the applicant to furnish such information as may be
necessary, forward the application with his remarks to the Inspector of Lifts or to the officer
authorized by him in this behalf and thereupon he may either grant or refuse the permission.

(4) The permission granted under sub-section (3) shall be valid for a period of six months
from the date on which it is granted:

Provided that the period of six months may be extended for a further period of six months upon an
application with reasons to extend the same.

(5) The fee as prescribed under sub-section (1) shall be increased by 10% after every three
years.”.

7.  Amendment of Section 4.—In section 4 of the principal Act,—

(a) in sub-section (1), for the word, figures and signs “Rs. 750/-", the word, figures
and signs “Rs. 5,000/-" shall be substituted,;

(b) after sub-section (3), the following shall be inserted, namely:—

“(4) The validity of license shall be one year which shall be renewed upon an
application by the owner, duly supported with such documents as may be
prescribed, alongwtih a renewal fee of Rs. 5000/- :

Provided that no renewal fee shall required to be paid where the lift, esclator or
travelator belongs to State Government.

(5) On receipt of an application under sub-section (1) the officer shall, after
making such inquiry as may be necessary forward the application with his
remarks to the Chief Inspector of Lifts and thereupon he may either grant or
refuse the renewal of license.

(6) The fee as prescribed under sub-section (1) and sub-section (4) shall be
increased by 10% after every three years.”.

8.  Amendment of Section 5.—In section 5 of the principal Act,—



(@ in sub-section (1), for the words “commencement of this Act”, wherever
occurring, the words, signs and figures “commencement of the Himachal Pradesh
Lifts, Escalators and Travelators (Amendment) Act, 2026” shall be inserted; and

(b) in sub-section (2), for the word, figures and signs “Rs. 750/-", the word, figures
and signs “ Rs. 5000/-" shall be substituted.

9.  Amendment of Section 6.— In Section 6 of the principal Act,—

(a) the existing provision shall be numbered as (1) and in the proviso for the words
“commencement of this Act”, the words, signs and figures “commencement of the
Himachal Pradesh Lifts, Escalators and Travalators (Amendment) Act, 2026”
shall be inserted; and

(b) after sub-section (1), the following shall be inserted, namely:—

“(2) Whosoever operate a lift, escalator or travelator including those installed and
maintained by the Government without a valid license shall be liable to pay a
penalty of Rs. 50,000/-. The Inspector of Lifts shall be competent to levy such
penalty.” .

10. Substitution of section 7.—For section 7 of the principal Act, the following shall be
substituted, namely:—

“7. Right to enter any building for inspection or installation of lift, escalator
or travelator—(1) The Inspector of Lifts may, at any time after giving
reasonable notice to the occupant, enter upon any building in which a lift,
escalator or travelator is installed or is being installed or in connection with which
an application for a license has been received, for the purpose of inspecting
installation of lift, escalator or travelator; or the lift, escalator or travelator
installation or the site thereof.

(2) The Assistant Inspector of Lifts may also conduct the physical inspection of
such lifts, escalators or travelators, which are referred to him by the Inspector of
Lifts:
Provided that the Inspector of Lifts shall inspect atleast ten percent of the lifts,
escalators or travelators which have been inspected by the Assistant Inspector of
Lifts:

Provided further that the Assistant Inspector of Lifts shall have right to enter
any building as per sub-section (1) to inspect the lifts, escalators or travelators, as
referred to him under this sub-section.

(3) If on such inspection the Officer is of the opinion that any lift, escalator or
travelator in any building is in an unsafe condition, he may issue an order to the
owner of the building requiring such repairs or alterations to be made to such lift,
escalator or travelator as he may deem necessary within the time specified therein
and may also, if necessary, order the use of such lift, escalator or travelator to be
discontinued until such repairs or alterations are made or such unsafe condition is
removed.”.



11. Amendment of Section 8.—In Section 8 of the principal Act, in sub-section (1), for
the words, signs and figures “ sub-section (2) of Section 77, the words, signs and figures “section 3,
section 4, Section 5, Section 6 and sub-section (3) of Section 7” shall be substituted.

12. Amendment of section 10.

In section 10 of the principal Act, in sub-section (1), for

the words “ also to the District Magistrate”, the sign and words, “to the District Magistrate and also
the Superintendent of Police” shall be substituted.

13. Amendment of Section 11.— In Section 11 of the principal Act,—

(@)

(b)

for sub-section (1), the following shall be substituted, namely:—

“(1) Every lift, escalator or travelator shall be inspected at least once in a year by
an officer authorised in this behalf by the State Government.”; and

in sub-section (2), for the words, figures and signs “ sub-section (3) of section 4,
sub-section (2) of section 77, the words, figures “sub-section (3) of section 7”
shall be substituted.

14. Amendment of Section 13.— In Section 13 of the principal Act,—

(@)

(b)

(©

for the words “five thousand rupees”, the words “fifty thousand rupees” shall be
substituted;

for the words “five hundred rupees”, the words “one thousand rupees” shall be
substituted; and

for the words “forty five thousand rupees”, the words “one lakh rupees” shall be
substituted.

15. Substitution of section 14.—For Section 14 of the principal Act, the following shall
be substituted, namely:—

“14. Delegation of the powers.— The State Government may delegate all or any of
the powers conferred on it by this Act to such officer as it may think fit but not below
the rank of Inspector of Lifts.”.

16. Insertion of sections 14-A, 14-B, 14-C and 14-D.—After section 14 of the principal
Act, the following shall be inserted, namely:—

“14-A. Concurrent liability— The |lift, escalator or travelator erection or
maintenance company, as the case may be, shall be liable for a penalty under this Act
in case an accident occurs in the lift escalator or travelator due to the malfunctioning of
any of the safety provisions of the lift, escalator or travelator, if attributable to such
company.

14-B. Life span.— A lift, escalator or travelator installed in the premises shall be
replaced by the owner after a period of twenty years of the installation and the owner
shall surrender the existing license and apply for a fresh license under Section 4 of the

Act.



14-C. Insurance.—The owner after the completion of erection of such lift, escalator or
travelator, shall ensure third party insurance mandatorily, so as to cover the risk of
passengers using such lift, escalator or travelator.

14-D. Code of practice.—The materials and all relevant components of lift, escalator
or travelator must comply with the Bureau of Indian Standards or the National
Building Code.”.

17. Substitution of section 15.—For Section 15 of the principal Act, the following shall
be substituted, namely:—

“15. Power to make rules— (1) The State Government may, by notification
published in the Official Gazette, make rules to carry out the purposes of this Act.

(2) In particular and without prejudice to the generality of the foregoing provision, such
rules may provide for all or any of the following matters, namely:—

(@)
(b)

(©)
(d)

(€)

)

(9)

(h)

@)

specifications for lift, escalator or travelator;

the manner in which erection plans of lift, escalator or travelator shall be
submitted,

the manner in which the lift, escalator or travelator may be tested;

the form of application for the erection of a lift, escalator or travelator or a license
for working the same;

the terms and conditions subject to which and the form in which the license may
be granted for the working of a lift, escalator or travelator under Section 6;

the manner in which and the terms subject to which the lift, escalator or travelator
shall work under section 6;

the manner in which notice of accidents shall be given and the form of such
notice;

the form of notice to be given under section 7;

to decide the manner in which the life span of the lift, escalator or travelator is
regulated ; and

any other matter which is required to be or may be prescribed by the State
Government.”.

STATEMENT OF OBJECTS AND REASONS

The Himachal Pradesh Lifts Act, 2007 was enacted to regulate the installation, operation
and maintenance of passenger lifts in public and private establishments in the State for ensuring
safety of person using such lifts. With the growth of tourism, urban infrastructure and private sector
participation in development projects in the State, the installation of escalators and travelators has



increased considerably. As the existing Act does not provide for regulation of escalators and
travelators, it has become necessary to widen the scope of the Act.

The primary objective of the Bill is to prioritise public safety through enhanced
administration and strict safety oversight. It proposes revision of the fee structure including
enhancement of the annual license fee and provision for penalty, compulsory third party insurance
and concurrent liability for service providers.

This Bill seeks to achieve the aforesaid objectives.

(VIKRAMADITYA SINGH)
Minister-in-Charge.
SHIMLA:
The , 2026




